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be pleased to atate: 

(a) whethe:- some facilities have 
been provided to the Lett Communists 
iD Kerala now under detention for 
CIOIlteltin, tb~ General Elections; and 

(b) it so, the broad outlines there-
of? 

Tbe MJDIster of State ID the MiDi'l-
tI7 of Rome Main (.8br1 Batld): (OIl 
Yes, Sir. 

(b) The .fac·i1itiel aftorded to the 
detenus, who want to contest the 
elections, are as follows:-

(i) Between 30-1-1965, the date 
at notification calling general 
election, and 6-2-1965, the last 
date for making nomination, 
the proposer of each detenu 
standing for election had been 
allowed to see him once for 
obtaining his signature on th~ 
nomination form. 

(ii> The E'lection agent of the de-
tenu has been permitted to 
interview him once a week 
till tthe I.'lections are over. 

(iii) The deten~s standing for 
elections have been permitted 
to hand over the orders of 
appointment of polliDl a,ents 
and counting agents to the 
Jail Superintendent concen)-
ed who would forward them 
immediately to the persons 
('oncemed by post. 

011 Prlee laqa.lry COIIIIDittee 

( Shri D. C. SUI'ID&: 
1 Slui P. B. Chakranrtl: I Slart P. C. BorooU: 

Shri SudJaauu Du: 

11 Shri Rem Baraa: 
Slui Yubpal 81D11t: 
8IIrl NaftDIIra 1bI .... 

Mablda: 

f Sbri &. aarua: 
Sbrl L. N. Bhaaja Deo: 

L Shri It. S. Palldey: 

Will the Minister of Petroleum and 
Chemicals be pleased to state: 

<a> whethu there has been adela, 
in flxfng a new priCe structure for 
petroleum products; and 

<b) if so, the reasons therefor and 
the stePs proposed to be taken in the 
matter? 

The Mlni!!ttP.l' 01 Petroleum aad 
Cbemlcals (Sbrl BUIIIa)'IID Kabir): 
(a) and (b). The recommendations ot 
the Oil Price Enquiry Committee .. t 
up in 1960 were put into effect on 1st 
October, 19G1. The price structure 
thereunder was to remain in force 
until 31st March, 1965. A Worklng 
GToup on Oil Prices was sct up on the 
12th May, 1984 to examine and re-
port upon the manner of determina-
tion of oil prices after that date. It 
was intended that the Working Group 
should sl.lbtnit its report by 31st 
December, 1964, but the Group has 
not yet finished its work. The exist-
ing pricing arraDlementa ... ave acc(1rti-
ingly been extended until 30th June, 
1965. 

The delay In the submission of the 
report by the Working Group is due 
to the following reasons:-

(i) ReplieR to the orlglnal ques·· 
tionnail"e issued to the dltre-
rent oil companies were re-
ceived late and replies arc 
still awaited to some supple-
mentary questjon~. 

(ii) Examination of the data fur-
nished by the oil companietl In 
respert of costs or rennlng 
and 1T'arketlng by a Spedal 
Unit ot the Cost Aacount.'I 
Brondl of the Finance Mi"i!'-
try with reference to the ori-
ginal boob ot account is tak-
in, longer than orlrtnany 
anUclpa1led. 




